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Record of Proceedings

This petition has been filed by the petitioner, Torrent Power Limited, for
approval of tariff of SUGEN Mega Power Project (1147.5 MW) (the generating station)
from 1.4.2014 to 31.03.2019 based on the Central Electricity Regulatory Commission
(Terms and Conditions of Tariff) Regulations, 2014 (“the 2014 Tariff Regulations”).

2. The representative of the petitioner made submissions in the matter and prayed
that tariff of the generating station may be allowed. He also submitted that additional
information as sought for by the Commission has been filed and a copy has been
served on the respondents.

3. The representative of the respondent, MPPMCL prayed for grant of time to file
its reply in the matter.

4, After hearing the parties, the Commission directed the petitioner to file the
following additional information on affidavit, with advance copy to the respondents, on
or before 27.3.2015.

0] Details of deferred tax assets (DTA) / deferred tax liabilities (DTL) and its
treatment in the books of accounts for the period 2014-2019.
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(i) Actual water consumption alongwith rate of water charges for the last 5
years, i.e., 2009-10 to 2013-14 alongwith relevant notification in support of
the same.

(i)  Details of the projected additional capital expenditure for the tariff period
2014-19 along with the relevant provision of the Regulations under which
such claims have been made.

5. The respondents shall file their replies with advance copy to the petitioner on or
before 27.3.2015. Rejoinder, if any, by the petitioner on or before 6.4.2015. The
information / replies / rejoinder shall be filed within the due date mentioned. In case no
information is filed within the said date, the matter shall be decided based on available
records.

6. Subject to the above, order in the petition is reserved.

By Order of the Commission

Sd/-
(T. Rout)
Chief (Legal)
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